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CENTRAL ADMINISTRATIVE TRIBUNALf}) 
PRINCIPAL BENCH. NEW DELHI 

O.A.N0.2620/2003 
M.A.N0.2273/2003 

Tuesdav. this 28th dav of October. 2003 

Hon'ble Shri Justice V.S. Aqqarwal. Chairman 
Hon'ble Shri S.A.Sinah. Member (A) 

1. Smt.Veena Kohli. Accountant. 
Princioal Accounts Office. 
M/o Environment & Forest. 
Parvavaran Bhawan. 
CGO Comolex. New Delhi. 

2. Mrs. Renu Mahaian. LDC. 
Kalawati Saran Children Hosoital. 
B,:mala Sahib Mara •.. 
New Delhi. . .. Aoolicants. 

IBv Advocate: Shri M.K.Bhardwail 

Ve1·sus 

Union of India & Ors. throuah 
1. Secretarv. 

Ministrv of Health & Familv Welfare. 
New Delhi. 

2. Princioal & Medical Suoerintendent. 
Ladv Harainae Medical Colleae & Associated 
Hosoitals. New Delhi. 

3. Secretarv. 
Deoartment of Personnel and Trainina. 
North Block. New Delhi. 

. . Resoondents 

0 R D E R (ORAL) 

Shri Justice V.S.Aaaarwal: 

MA 2273/2003 

M.A. is allowed subiect to iust exceotions. Filina 

of the ~oint aoolication is oermitted. 

O.A.2620/2003 

2. Learned counsel for aoolicants states that he would 

submit a reoresentation to the resoondents so that their 
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(2) 

claim pertainina to withdrawal of the Assured Career 

Proaression Scheme and not to recover the arrears in case 

the aPPlicants are not found to be eliaible to the said 

Scheme. can be considered. 

3. Allowed as craved. Subiect to aforesaid. dismissed as 

withdrawn. 
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(V.S.Aaaarwall 
Chairman 




